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saflary-earrieri*, and big farmers in-
vested their life's earnings in the Swarna
Finance and Investment Limited with a
view to getting back their deposits to
meet the expenses on the education,
marriage, etc., of their children. But after
collecting the money, the management
suddenly an nounced on 1st December,
1988, that they were Stopping the
acceptance of deposits, that' they would
consolidate their business till the end of
June, 1989, and would begin paying back
the deposits afterwards. They paid only
14 per cent interest in the so-callede
period of consolidation and when the
time for paying back the deposits came,
they disappeared from the scene.
Absconding and hiding somewhere in
Bombay, they managed to declare
insolvency, leaving no immovable
property and assets. Some of the cheated
depositers.... {Time-bell) This is a very
important issue, Madam.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): All issues
are important.

SHRI MOTURU HANUMANTHA
RAO; Some of the cheated depositers by
big business people. That is why I am
seriously concerned about it.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): But we
have the time constraint.

SHRI MOTURU HANUMANTHA
RAO; Some of the cheated depositers
shocked at this big swindling approached
the Governments of Karnataka, Andhra
Pradesh and even the Reserve Bank of
India for relief and redressal of their
plight but of no avail.

Hence I urge upon the Government of
India to immediately move in the matter
by entrusting the case to CBI for a
prompt enquiry and take action against
these notorious swindlers of peoples'
money.

Nine Surajmal group of diamond and
jewel merchants are behind this loot 0*
afttaens' propertr. [ want to
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know whether there is any control of
these financial institutions by the Reserve
Bank of India and if"so, how this could
take place.

It is no surprise to see that the same
diamond merchants spent 40 crores of
rupees for a reception as was mentioned
by the Finance Minister Shri Madhu
Dandavate on the floor of this House on
SOth'MaTch. So, 1 urge upon the
Government to set up a CBI enquiry
immediately oh this issue and see that the
depositors are paid their deposits.

SHRI M. M. JACOB (Kerala):
Madam, I have one submission. Ac-
cording to our Rajya Sabha Bulletin the
time iy up to 5. 00 P. M. Today the
Business Advisory Cornmittee has not
met as usual to extend the time beyond 5.
00 I do not have any ob-jecton to finish
the special mentions, but I request y°u to
kindly take up the other Business
tomorrow".

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): There are
just two more special mentions.

THE LEADER OF THE HOUSE
(SHRI M. S. GURUPADASWAMY): If
the House agrees, we can take up the
Constitution Amendment Bill tomorrow
as a first item and will have voting
between one ahd“ohS-tRirty.

SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh): Let it be between one
and two.

SHRI M. S. GURUPADASWAMY:
Anyway, we will have voting at 1. 00
O'clock. It may go up to 1. W or 1. 45.
Later on in the evening we can take up
other business.

Jammu and Kashmir
Migrants

Problems of
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SHRI SHABBIR AHMED SALA-
RIA (Jammu, * Kashmir): Madam. «,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI ~NATARAJAN):
You kindly just associate yourself.

SHRI SHABBIR AHMED SALA-
RIA: It is; true, but I will be very
short.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No, you kindly just associate yourself,
There is no time.
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SHRI SHABBIR AHMED SALA-
RIA; i will finish  within a minute.

Madam, it is a fact that somepeo-ple
have come here on account of «ertain
developments there. But I must point out
that those people have come here, leaving
their homes, because of certain mistakes
by the State Government. No. 1; They
were given to understand by the Governor
that there was going to Be large-seale ac-
tion in the Valley and, therefore, better go
away from the Valley. No. 2: The-
condition in the Valley was such —and
which is still continuing— that there was
no work. There has been curfew for a
number of months and, so, some °f these
people, finding that there was no work to
do there, have come here. It is incorrect to
say that any communal tension or any
communal action is responsible for the
coming of any number of persons to this
side. In Jammu most of them. are there
and they are being provided by the
Government.  '"Whatever  lapse  or
deficiency ig there, the Government is
taking steps in that regard There are lakhs
of them still living in Kashmir. They' are
safe there and they are not coming.
Bufsome of them who have been misled
and in whom a fear psychosis has been
created, have come to this gfle of The
State. Therefore, it is my submission that
efforts should be made not only to look
after their welfare but also to create
conditions congenial for their return, and
they should be persuaded * So back home.
One thing more.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I am
calling the next speaker. Kindly sit down
now.

SHRI SHABBIR AHMED SALARIA;
These people should not be used by
political parties for their processions.
That makes their return difficult, that
makes their future difficult. Their misery
should not be
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THE VICE-CHAIRMAN (SHBX-
MATI JAYXNTHT NATARAJAN): 1
am calling. the next speaker. Mr. Salaria,
please sit down now.

SHRI SHABBIR- AHMED SALA
RIA: The Minister hag just left, hut
I must submit that 3 p. m. was the
tim, given by certain people with re
gard to the persons who were kid
napped. Will the honourable Minis
ter be coming here to state ss t whal
the latest information is? n

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Dr. Abrar
Ahmed.

III treatment  of Orphans atS.O. S
Villaee Faridabad

¥lo WALIT WEWT &M (37477 ¢
ITHATHS WERAT, HAq qa“a a
Ay u?ﬂatfnm Wt & A w0
avgT FWT §

qERAT, § A9 w5 Fw Ao
F Ry & A@R-Nw H S0 AAY
g8 & @ig zrcrm E{RRE A AT
FATL aqlaAre’ ST W &, s€al
FqE Y arm 4 A &
qWE wOAT Wlgd@l § o wewan, 9
& ng.{%%% = W WET
fauat & en ¢ ol avd ¥ T
WS F1 Al @ & aw w1 qfasq
g wIT gz @ w7 aar g 5 fer
qW &1 Feul Tgem g Ay o fafeew
&Y A Fg AW Wi TEEm BT 13
AW & qAEI AR A A gH I
Wil 3% & g afaw av@ gu fx
U7 AT @5 F1 aAsHl RO g,
@y F A fafm?r w7 O{ gy Ef
wnfa & atgm &1 1 AfdT o
siF # #Eg owaa ¥ AW-WE H
HATG a1 ¥ avg o sew, sarafaa
qATY, ATAAT SFY, & Ay e
LR

AENRAT, HATG FFAT 1 oA 9
faamaEas gre WoTRe FTauTd Hi7g-
9T, FEEETE i HElA u 2719,
qrEw AE A ;A4S G Rl §



